Indian Enclaves in
Pakistan (C.A.)
SHRI B.R. BHAGAT: The exchange was

to be as a result of the Nehru-Noon Pact

but subsequently this arose. That was
the difficulty. That is the present position
about the exchange.

As 10 whether the police party sat tight
or was not allowed, the fact is that they were
pot allowed to move out.

Then, he asked whether there are our
police parties anywhere in our enclaves,
Even before, we had a plice party only in
Kotabhajni. There was no police party in
any other enclave.
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SHRI SURENDRANATH DWIVEDY:
Why not? Pakistan has whereas we have'nt.

SHRI B. R. BHAGAT: They have to
go through Pakistan territory, unless
Pakistan Government allows, they cannot
go. Even in Dahagram, the police party
cannot come out unless we allow it. That
is the exchange on the basis of reciprocity.
The hon. Member should realise that
earlier also there was onlyin one place, in
Dahagram, that Pakistan had a police
party and we had a police party in Kota-
bhajni. After 1965 conflict, our police
party came away. Their Police party
could not go to Pakistan, Now, because
they want to change the police party, they
bave entered into discussion with us and as
a result they have agreed to that on the
basis of reciprocity. They will be allowed to
change the police party provided they agrec
to our police party going to Salbari.

SHRI HEM BARUA (Mangaldai):
Pakistan has violated the reciprocal basis
for posting of policemen by the respective
Governments, India and Pakistan, in these
enclaves and, according to the agreement,
132 enclaves, belonging to us, should go
to Pakistan and 74 enclaves, belonging to
them, should come to us. The réciprocal
agrecment was that the police parties will be
posted by the respective countries. We do
not have our police force in our enclaves.
Even in Dahagram the biggest of the en-
claves, it has been occupied by Pakistani
police force and our police force is not
allowed to the enclaves that belong to us.
This is what is happening. On the top of that,
the latest information is that Pakistan is
rebuilding her war potential which is a
grave threat to India’s security. These
things are happening. Inthe context of
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all that, may I know what steps Govern-
ment propose to take to safeguard Indian
interests in these particular areas against
Pakistani vandalism? Then the Tashkent
Agreement stipulates that the outstanding
disputes between India and Pakistan should
be settled through peaceful negotiations.
Now, here is a clear violation of the Tash-
kent Agreement by Pakistan. Has this
fact been brought to the notice of the Soviet
leaders or not?

SHRIB. R. BHAGAT: The hon, Member
has brought in other extraneous matter,
although an important matter, in our Indo-
Pakistan relationship. But this question
relates to the enclaves. This matter has
been covered under the Nehru-Noon
Agreement. The figure that the hon,
Member - has given is not correct. May
I comrect him. The net result is that there
are 123 Indian enclaves in Pakistan and 74
Pakistani enclaves in India. As I said, they
are to be exchanged. It has been agreed.
The difficulty is because Pakistan is raising
the question about Berubari. It has been
agreed to and, peacefully,it has to be demar-
cated and exchanged. As far as the threat
to our security is concerned, certainly,
the Government is alive to it and we will
defend our security in any place and in this
place also with all the might that we have.

MR. SPEAKER: Papers to be laid.
SHRI HEM BARUA: The Govern-
ment cannot send a police force even

according to the agreement. How are they
alive? They are dead.

12:34 mms.

PAPERS LAID ON THE TABLE
BiHAR STATE Unaversimies (UNIVERSITY OF
BroiAR, BHAGALPUR AND RANCHI) AND
MaGaD UmNIVERSITY (AMENDMENT)

ORDINANCE

fover simem S T W (o weEw
W AAW@) TS TR, 1 2o fawmer
a9 F1 917 § faeafafas @ aw-gea
q7 T|@qT g

(1) fagre 750 § #¥ag W
wregafa gra faaiw 209,
1968 1 WY FT T Tg-
HiguT & &g (T) (917)
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F ga ofse dfqum &
Fq|3 213 (2) (F) &
Iyeal § s fag =T
fawafaaran (fagrarmg,
gt w1 favafaerea) @ar
wry favafaeraa (Hwrae)
FeqRT, 1968 F1 % ¥fy
st fagre & g g
16 9ATE, 1968 F1 qeqTum
feay mar a7 1 (feed v
a1 FEFT) |
(2) 9T & sem@w g0 o
faum a=@ & Fror T
qrr oF faaTr
[Placed in Library, see No. LT-1741/68]
«ff avE Wi (JTAaE) o oS
wgew, fagT T@q7 Fr J dEmEw
QUT-qEH 9T @7 AT E, A F AL A
fage & amia faenfast F 9 =™
&1 TET & sfeqrew & grov favafamea
FY farqr &1 AAEATHT FT T FOT T
Ffas 737 7 1

it s fag (Tmifzm) s
wgRg, g arfsig fmem-wfaa &
fasg & 1| =9 F nflw &1 AW dC
o fear man g, 37q 1€ foren-mt
AENE; T T A UFLA £ | gHEH
anfeda &1 faim FEA § |

it THTEATT WEAr (93A7) © seme
WgIed, 9B qI ag A(EAT a4 &
g ifga gr, afFa <fw @ T ot
st F faar g, smgT R g AT §
fewwm gmr =few

Nommicamions UNDEr  ALL INDIA SErvices
Act

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): On behalf of
of Shri Vidya Charan Shukla. Ibeg to

SRAVANA 23, 1890 (SAKA)
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relay on the Table a copy each of
the following Notifications under sub-

section (2) of section 3 of the All India
Services Act, 1951:-

(1) The Indian Police Service (Emer-
gency Commissionsed and Short
Service Commissioned  Officers)
(Appointment by Competitive Ex-
amination) Amendment Regulations
1968, published in Notification
No. GS.R. 690 in Gazette of India
dated the 13th April, 1968.

(2) The Indian Administrative Service
(Emergency Commissioned and
Short Service Commissioned Officers)
(Appointment by Competitive
Examination) Amendment Regula-
tions, 1968, published in Noti-
fication No. G. 5. R. 691 in Gazette
of India dated the 13th April,
1968.

(3) The Indian Administrative Service
(Appointment by selection) Amend-
ment Regulations, 1968, published
in Notification No. G.S.R. 692 in
Gazette of India dated the 13th
April, 1968,

" [Placed in Library, see No. LT-1045/68

(4) G.S.R. 722 published in Gazette of
India dated the 20th April, 1968,
making certain amendment to
Schedule IIl to the Indian Police
Service (Pay) Rules, 1954,

(5) G. S. R. 723 published in Gazette
of India dated the 20th April, 1968,
making certain amendment to the
Indian Police Service (Fixation of
Cadre Strength) Regulations, 1955.

[Placed in Library see No. LT-1147/68).

(6) G. S.R. 761 published in Gazette
of India dated the 27th April,1968,
making certain amendments to
the Indian Police Service (Fixation of
Cadre Strength) Regulations, 1955.

(7) GS.R. 762 published in Gazette
of India dated the 27th April,
1968, making certain amendments
to Schedule IIT to the Indian Police
Servico (Pay) Rules, 1954,

[Placed in Library, see No, LT-1282/68]



